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1
Mr. Nawal Kishore 

Dangayach
4/9/25 ₹ 63,69,07,308.00 ₹ 63,69,07,308.00

Retiring 
Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 No 26.14% ₹ 0.00 ₹ 0.00 ₹ 0.00 ₹ 0.00

2 Mr. S. N. Khatoria 5/9/25 ₹ 8,00,72,989.00 ₹ 8,00,72,989.00

Retiring 
Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 No 3.29% ₹ 0.00 ₹ 0.00 ₹ 0.00 ₹ 0.00

3 Mr. Vinay Tambi 3/9/25 ₹ 33,33,56,027.00 ₹ 33,33,56,027.00

Retiring 

Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 No 13.68% ₹ 0.00 ₹ 0.00 ₹ 0.00 ₹ 0.00

4
Tirupati 

Warehouse Pvt. 
Ltd. 

4/9/25 ₹ 40,73,34,179.00 ₹ 40,73,34,179.00

Retiring 
Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 No 16.72% ₹ 0.00 ₹ 0.00 ₹ 0.00 ₹ 0.00

5
Taruchhaya 

Colonizers Pvt Ltd.
5/9/25 ₹ 2,28,666.00 ₹ 2,28,666.00

Retiring 
Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 Yes 0% ₹ 0.00 ₹ 0.00 ₹ 0.00 ₹ 0.00

6
Mr. Mudit 
Dangayach

5/9/25 ₹ 31,16,16,266.00 ₹ 15,42,46,540.00

Retiring 
Member from 
LLP Deed & 

BoA 25.10.2016

₹ 0.00 Yes 0% ₹ 0.00 ₹ 0.00 ₹ 15,73,69,726.00 ₹ 0.00

7
Mr. Shankar 
Khandelwal

5/9/25 ₹ 1,31,09,62,550.00 ₹ 0.00 ₹ 0.00 0% ₹ 0.00 ₹ 0.00 ₹ 1,31,09,62,550.00 ₹ 0.00

8
Narendra Singh 
Laxman Singh 

Raathore
17/11/25 ₹ 20,25,66,074.00 ₹ 6,14,70,748.00

LLP Deed & 
Bank 

Statements
Yes ₹ 14,10,95,326.00

9

FS Housing 

through Charan 
Singh Khangarot

17/11/25 ₹ 69,22,53,185.00 ₹ 30,34,53,937.00

LLP Deed & 

Bank 
Statements

Yes ₹ 38,87,99,248.00

Total ₹ 3,97,52,97,244.00 ₹ 1,97,70,70,394.00 ₹ 0.00 ₹ 0.00 ₹ 0.00 # ₹ 0.00 ₹ 0.00 ₹ 1,99,82,26,850.00 ₹ 0.00

1. As per Regulation 14 of IBC 2016-
Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available 
with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional 

information warranting such revision.

2. The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1.

3. Claims have been provisionally admitted by IRP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to IRP.

4. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.

Annexure - 4
A. Gangwal Real Estate LLP; CIRP commenced on 22.08.2025;

List of creditors as on 12.09.2025
List of unsecured financial creditors (other than financial creditors belonging to any class of creditors)
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of 
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Note :


